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on Account) Bill, 1996
MR. SPEAKER : Tha quastion is :

“That leave be granted to introduce a Bill to provide
for the withdrawal of certain sums from and out of
the Consolidated Fund of the State of Uttar Pradesh
for the services of a part of the financial year 1996-
97"

The motion was adopted.

SHRI M.V. CHANDRASEKHARA MURTHY : | intro-
duce the Bill.**

MR. SPEAKER : The Minister may now move that the
Bill be taken into consideration.

SHAI M.V. CHANDRASEKHARA MURTHY : Sir | beg
to move:**

"That the Bill to provide for the withdrawal of centain
sums from and out of the Consolidated Fund ot the
State of Ulttar Pradesh for the services of a part of
the financial year 1996-97 be taken into
consideration.”

MR. SPEAKER : The question is :

"That the Bill to provide for the withdrawal of cerain
sums from and out of the Consolidated fund of the
State of Uttar Pradesh for the services of a parl of
the financial year 1996-37 be taken into
consideration.”

The motion was adopted.

MR. SPEAKER : The House will now take up Clausa-
by-Clause consideration of the Bill.

The question is :
“That Clauses 2 and 3 stand part of the Bill."
The motion was adopted.
Clauses 2 and 3 were added to the Bill.
MR. SPEAKER : The question is :

"That the Schedule, Clause 1, The Enacting formula
and the long title stand part of the bill.”;

The motion was adopted.

The Schedule, Clause 1, the Enacting Formula and
the Long Title were added to the Bill

SHRIM.V. CHANDRASEKHARA MURTHY : Sir, | beg
to move :

"That the Bill be passed.”
MR. SPEAKER : The question is :
"That the Bill be passed.”
The motion was adopted.

-

Introduced” moved with the recommendation of the President.
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{English]

MR. SPEAKER : Now, the House will take up item No.
47,

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASEKHARA MURTHY) :
Sir, | beg to move for leave to introduce a Bill to authorise
payment and appropriation of certain further sums from
and out of the Consolidated Fund of the State of Ulttar
Pradesh for the services of the financial year 1985-96.

MR. SPEAKER : The question is :
"That leave be granted to introduce a Bill to authorise
payment and appropriation of cerain further sums
from and out of the Consolidated Fund of the State
of Uttar Pradesh for the services of the financial year
1995-96."

The motion was adopled.

SHRI M.V. CHANDRASEKHARA MURTHY : | intro-
duce the Bill.**

MR. SPEAKER : The Minister may now move that the
Bill be taken into consideration.

SHRI M.V. CHANDRASEKHARA MURTHY : Sir, | beg
to move :**
“That the Bill to authorise payment and appropriation
of certain further sums from and out of the
Consolidated fund of the State of Uttar Prradesh for
the services of the financial year 1995-86 be taken
into consideration.”

MR. SPEAKER : The question is :

*That the Bill to authorise payment and appropriation
of certain further sums from and out of the
Consolidated Fund of the State of Uttar Pradesh for
the services of the financial year 1995-96 be takan
into consideration.”

The motion was adopted.

MR. SPEAKER : The House will now take up Clause-
by-Clause consideration of the Bill.

The question is :

"That Clauses 2 and 3 stand pan of the Bill."

The motion was adopted.

*  Publshed in the Gazetle of India, Exira ordinary, Pan i, Seclion 2,
Daled 11-3-96.
** Introduced’ moved wilh the recommendalion of the Presidant.



